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MOST RESPECTFULLY SUBMITTED: 

1. Respondent No.12 (PSCL) submits that as per 

the Circular of MOEFCC dated 13th October 2006 it 

was directed that –  

“1.2 New applications (under EIA 1994) for EIA 

Appraisal received on or after 14th September 2006 

and up to 30th June, 2007: All such complete 

applications with Public Hearing proceedings where 

it was necessary under EIA ,1994 and provided the 

activity is included in Schedule of EIA Notification 

2006, will continue to attract action under the 

relevant provisions of the Environment Protection Act 

1986. Otherwise, they would undergo EIA Appraisal 

by Central Government as per the procedure of EIA 

(1994)” 

2. PSCL had applied for EC vide letter dated 

30/11/2006 (PB 383) as per requirements of EIA 

Notification 07/07/2004 as PSCL were proposing 

to construct 270 tenements thereby exceeding 1000 

person criteria as also were estimating sewage 

generation 160 cu.m/day thereby exceeding criteria 

of 50 cu.m/day. 

3. From our records, PSCL could locate the 

following documents submitted along with our 

application dated 30/11/2006 – Questionnaire 

and Schedule-II (Application), as also the layout 

plan. The questionnaire didn’t have any mention of 

non-FSI in it, as per the Notification requirement of 

07/07/2004. 

4. It is clear from these documents that BUA was 

not a concept/requirement of EC granted under 2004 

Notification. There is neither any query 
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regarding BUA neither in the questionnaire nor 

in Schedule-II-Application. 

5. EC issued by MOEF on 25/6/2007 which is at 

PB 41 clearly states that – 

“I am directed to refer to your application seeking 

prior environmental clearance for the above project 

under the EIA Notification 2004 including 

amendments.” 

(EIA Notification 2006 was brought in supersession 

of the notification number S.O. 60 (E) dated the 27th 

January, 1994, except in respect of things done or 

omitted to be done before such supersession. Hence, 

it was not an amendment to 2004 Notification). 

“The above proposal has been appraised as per 

prescribed procedure on the basis of the mandatory 

documents enclosed with the application viz. the 

Questionnaire, EIA, EMP and the  additional 

clarifications furnished in response to the 

observations of the Expert Appraisal Committee (EAC) 

constituted by the competent authority in its 14th 

meeting held on April 27-29, 2007 .” 

“2. The project proponent is proposing for 

Construction of residential complex at Plot bearing 

S.No. 136/2, Baner Pashan Link Road, Pune. The 

project involves construction of one building for 

residential purpose. The total plot & area is 17,400 

sq. m. The total built up area as· indicated is 

22,592.86 sq. m. Total water requirement will be 190 

cu. m. /day (including recycled water). Total 

wastewater generation from the complex will be 152 

cu. m/day. The wastewater generated from the 

project will be treated in STP having capacity of 160 

cu.m per day. The total solid waste generated will be 
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540 kg/day. The biodegradable waste will be 

composted and inert material will be disposed of for 

landfilling.” 

6. PSCL submitted six monthly compliance 

reports, which are available even today, on 

https://environmentclearance.nic.in/writereaddata/

Compliance/44_16-112-2007-I-Dec-08.pdf. It is 

clear from these reports, as also MOEFCC inspection 

report dated 20/03/2023, that the project was in 

complete compliance with EC conditions stipulated in 

EC dated 25/6/2007. PSCL wish to confirm that as 

per EC Compliance Report, an advertisement in 

newspapers was given, but we could not locate a 

copy of the same at the time of inspection by 

MOEFCC RO Nagpur officer on 09/02/2023. 

7. Hence, there is no violation in the terms of EC 

dated 25/6/2007, either in the terms of BUA or in 

the terms of EC conditions. 

8. As regards Consent, we wish to state that EC 

dated 25/6/2007 did not direct obtain consent from 

SPCB. Till 2016, there was no specific regulatory 

requirement for obtaining ‘Consent to Operate’ for 

residential projects. We applied for and got the same 

as a matter of responsible developer as an abundant 

precaution. Hence, there is no question of penalty on 

account of consent. 

 
Place: Pune Advocate for  
Date: 24/04/2023 Respondent No. 12 
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